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U 	 , CENTRAL ADMiWISTRAT IV T)~xW-P43GUWAHAT I  BElCH, (U AHAT I 

ORIGINAL. APPLICATION ?t3 	OF 1995. .4PPLICANT(S  

Union of India & Ors..... 	 RSPDENT(S) 

For the Applicant(s) .. 	 MrB.KSharrn 
MrS.C.Biswas 

- 	 MriK.Bhattacharyya. 

For the Respondent(s) 	Mr.A.K.Choudhury, Mdl.CG.S.C. 

14995 	 Mr.B.K.Sharma for the applicant. 

Mr.A.K.ChoudhuryAddl.C.G.S.C. for 
respondents on notice. 

- 	' 	
- 	 tgD. 

LeaveL.join in single pplica- 

) 	
tion granted. In view of pending O.A4 

No.168 of 1995 application admitted. 

• 

	

	 Respondents. to file written statement 

on or before i311-95. Pending further 

• 	 ordEr the operation of the order con- 

• 	 tain1etters dated 26-7-95 and 

3.1-7-95 is hereby stayed. Liberty to 

respondents to file show cause and 
seek modification -& advDsed. Retun- 

• 	 nablc on 13-11-95. 

- 	Adjourned to 13-11-95. 

• 	

• 

Vice-Chairman 
dq  / 

/7i 	 im 	 Me 
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14.11.95 	Mr B,K.Sharma for the appli- 

cant. 
Mr A.K.Choudhury 9 Add1..G.S.0 

for the respondents. 
At the request of learned Addi. 

C.G.S.0 time granted for written 

sta.teme-nt. 
Adjourned for orders to 

8.L49'96 . 

VIcG-Chairlrtafl 
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O.A.NO3/l995 

81-'96 
virB,Kesharma for ti applicant. 

I(.dl.C.GSC for Lhe responcnts0 

djourned for orders to 192-96 / 

Liberty to file counter. 
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Mr A.K. Choudhury, learned Addi. 

C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

4- 
Member 



IIII1I 	I  
O.A. No.\('9 	

: 

7.6.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. A.K.Choudhury, Addl. C.G.S.C. for the 

respondents. S  

Hearing adjourned to 25.6.9. 

tlernber (J) 	 Member(A) 

trd 
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O.A. No.  ~ S 3) 9  ~~J 

I 

7.6.96 

/1,--qP 	€:•. 

Mr. K.Bhattacharjee for the applicants. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for the 

respondents. 

Hearing adjourned to 25.6.96. 

Mem ker (J) 	 Member(J) 

trd 

25-6-96 	Learned counsel MrK.Bhattacharjee 

for the applicant. Learned Addl.C.G.S.C. 

Mr.A.K.Choudhury for the respondents. 

List for hearing on 5-7-96 before 

Single Bench. 

Member 
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O.A.No.  19 ,319f- 

5.7.96 	Mr K.Bhattacharjeë for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondencs. 
ubrnjssj o S 	n 

ot both the counsel heard 

and concluded. Judgment reserved. 

Mether 



H 
O.A.No. 

OFFICE NOS 	 DA'IE 	 COURT's ORDER  

12.7.96 Mr.A.K.Choudhury, learned Pddl.C.G.S.C. present 

and informs that Mr. R.Bhattacharjee has some 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

.1 



O.A.No.18,3/95 

17.7.96 	 Learned counsel Mr K.S. Bhattacfiarjee 

for the applicants and learned Addl. C.G.S.C, 

Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing of this O.A., learned counsel Mr 

Bhattacharjee appearing for the applicants in the 

O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Service: 

Order dated 29.3.1994 in O.A.No.48(G)/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.1994 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

• 	After the hearing was over it was noticed 

that the order dated 25.4.1996 passed by the Ho&ble 

Supreme Court in SLP (CC No.1820 (in Union 

of India and others -vs- D.B. Sonar and others) 

arising from order dated 1711.1995 of Guwahati 

Bench in R.A.No.3/95 in O.A.No.480/89 had been 

received. This orrder could not be discussed during 

the course of hearing. Hence in order to give 

npportunity to the both the sides the O.A. has 

been placed for being spoken to. 

After hearing the counsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of India and others 

-vs- D.B. Sonar and others. 

Copy of the order may be furnished 

to the counsel for the parties. 

Member 

nkm 
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	 25.6.97 	None present. List for hearing oi1.8.'7. 
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20.8.7 	Heard Mr }C.?hattacharjee for the 
applicant and Mr A4K.Choudhury 1 iearned 
Addl.c.o.s.c for the respondents. 

Counsel of both sides have comple-

ted their submissions.' Hearing conc luded. 
Judgment reserved. 

/ 

t1iem'er 

pg 

Judgment and order pronounced. 

	

10-9.-97 	Application is disposed of in terms 

of the direction contained it.he 

order. No order as to costs. 

S 	 Mem¼ 

pg 
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Applidants  

.Respondènts 

• .Appiicants 

• . . Respondents 

• 	. Applicantr 

• • . Respondents. 

• • .Applicants 	. 

• . Responaents. 

6 	•Appiicantè 

p1  

* • • Responde 

CENTRAL AD?L[NITRATIV ThIEUNAL.GUViAMATI NCH.. 

Date of Order : This the 10th Day of September,r997. 

Shri G.L.Sanglyine.Adrninistrative Metuber.• 	 .j 

OA.No. 168. of 1995. 

Sri Tikendrajit Brabma & 23 others 

-. Versus 

Unioj of India & Ors. 

O.A,No. 183 of 1995. 

Sri Gangadhar Kalita & 18 others 

- Versus -  

Union of India & Ors. 

O.A.NO. 184 of 1995 

Sri. BajkunthaDas& 14 others 

- Versus - 

Union of India & Ors. 

0.A.NO.185 of 1995. 

Sri P.R.Rajak & 11 others 

- Versus -  

Union of India & Ors. 

O.A.Io. 186 of 1995. 

• Sri. K.K.Chondhury & 26 others 

- Versus - 

Union of India & Ors. 

0.A.No. 187 of 1995. 

Sri Tapeswar Singh & 16 others 

Verij - 

Union of India & Ors. 

C.A.No. 188 of 1995 

Sri Prern Kumar Baishya & 23 others 

- Versus - 

Union of India & Ors. 

O.A.No. 189 of 1995 

Sri Mahendra Kuruar Das & 21 others 

- Versus - 

Union of India & Ors. 

1 

, 

. . Appiicants 

• . 

.. 	tI•. • . . Applicants 

. . .Respondent 

• • .Applicants. 

) 

•Responderkcs 

•contd. • .2 
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3 . Garrisongineej 
859 nginWoIçtion  

O 99  
4.Contro11er.-ofDefencecounts, 	 j 

Gauhati 	 .- - Respondents 

OmANó 191 óf1995 	 . 

&i Rajat Kant1y&24others 	 App1icants. 

Versus  
...... ........... .. . . 	 . 

1.. Union of ndia'V 

The Chie1 ngineer. 
Eastern Command 1, 
HQ. Calcutta. 

 

- C/o 99A:P5). . 
Controller'lio JD6feh6e Accounts. 	 -- 
G 	 . 

	 Sp 

O.A.N01L92 of 1995 

• ei 	
- 

V 	....oppUCants.•. 
V• 	 •.-•. ... 

..bVersus.. 

1. Union of India 
20 The Chief 	girir. V - 

Eastern Command U •Q• 
Calcutta. 

3 • Garrison 	ngineer, - 
859 	gineer Forks Section , 
do 99 AP.O. 

4 • Controller of Defence Acccurits, 
Gauhati. • 	•Respondents * 

OA.NO. 193 of 1995. 

Sri Ananda Ch • Sarma & 22 others 	• .. 1pp1ic ants 

Vers3 	 - 
1. Union O  Th'Vdi 	 • 	. . og 

MINS 
, 

V .  V 	 Mir  
3. GarrisoatEigiér!4 	'V 

859 EngTh4 eion\ 
C/o 99 

VII 

	

. 	... 
V 	 - 
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t 	 • 
O.A.No19.4 of 1995 

- - 

Sri. anilC7 	Sarkar & 23 others. . . . Applicants. 

 
F 	 I 

Union of 	India 	- 	-• 

 The Chief ,Engiieer, 
Eastern 	O*IanIH.Q. * 
Calcutta. 

 Garrison Etigineere 
859 Engineer. Works Section, 	-' 
c/o 99 A.P.O..! 

 Controller of Defence Accounts . 
Gauhati. . •. 

. Respondents. 

O.A.N6.195f 1995. 

William 3n.ttI & 21others . . . Applicants. 

_ Versus 	. 

 Union of India . 

 The Chief Engineer. 
Eastern Comm and H • 0. 
Calcutta. 

 Garriaon Engineer, 
859 Engineer Works Section 
c/o 99 A.P.O. 

 Controller of Defence Accounts, 
Gauhatt 	 - . 	. . Respondents 

O.A. )?o.  196 of 1995. 

Sri Someswar Bhuyan & 24 others . . Applicants 

— Wraus — 	 - 

 Union of India 

 The thief Engineer. 
Eastern Command H.Q. 
Calcutta, 

 Garrison 	Engineer, 
859 Engineer Works Section C/O 99 A.P.O. 

 Controller of Defence Accounts. 
Gauhat.L 

O.A.NO. 197 of 1995. 

Sri. C • .3anardhar & 24 others . 	. . App U.c ant 

— Versus — 

Iunion of India & Others . 	. . Respondents 

 The Chief Engineer, 
Eastern Command H.Q.,Calcutta. 

 Garrison Engineer, 
859 Engineer krks Section c/o 99 A.P.O. 

 Controller of Defence Accounts 
Gauhati. . 	. . Respondents 

1dvocates for all the alicanta : Sri B.K.Sharma & 
K.l3hattacharjee 

Advocate for all the respondents s Sri .K.Choudhury, 
Aiddl .C.G.S.C. 

contd..4 
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The arljcañtinthe above mentioned 16 ; (sixt?en )  I  
4

- - W1 ' r  -77 

Original Applications 4 employees under the -Mltary i 

	

- 	' 	
4 

Engineering Service and posted in variOu8...P1 acesinthe' 
ç 	 - 

State of kArunachal pradeh. Perm.tssion-to aubth.itcômbined 

applications had :been j .gkari td • Pacts: and :law iávólvd in 
: 

these applications4  are same and herefore, for, the sake 
'I 	 4 

of convenience the Original Applications are disposed &f 
. 	, 

by this common order. H 	 . 
2. 	The Special Compensatory (Remote ,Locality):- .. 

L 

Allowance was paid to the tfence Civilian employe'eS 

posted in the NEWLY DEFINED FIELD AREAS and MODIFIED 

FIELD AREAS with effect-from 1.4.1993 vide Minlétry of 

-I 

Defence No .8/37269/AG/PS-3 (a )/165/D (Pay/Services) 

dated 31.1.1995 .aefoUowe.. -. 	. 
- 	: i)ence civilian employees aering 

inthenewly 'defined fie1d,areas:wil1- 
- 	- - continue to be extended-the concession 

éñuirited In Mnéxure -C • -to 	t 
1

1, 

1ettrNo.W02586/AG/PS 3(a)/97$/D - 	
. (Pay/Services) dt 25-Jan -  '64.- - Defence 

civilians employees serving in Newly 
Deffnd Field Areas will continue to 
be è*tènded the concessions enumerated 
iñpncIix •B' to Govt.lettërNo.A 
257 62/AG/PS 3 (a )/146-S/2/D( Pay/Services) 

• dt'2nd March 1968. 	. 

iiLIn laddition to above, the iDefence 
civilians employees serving in the 
newI 	defined Field Areas and Modified 
field areas will be entitled toTpayment 

- of Special Compensatory (Remoté;Locality 
Allowance and other allowances ás I. 

• admissible to defence civilians ,-as per 
the existing instructions issiedby 
this ;Ministry from time to ti .me 

The date of effect of the above order was substituted 

by corrigendum No.B/3726/AG/PS-3(a)/1862/6(Pay)/ 
• - 	 - 	- -ç- 	 - 	-. 	--p: 

dated 12.9..1995:as be1o.:: 

These orders will come intof 
- ,.- 	 w,èfthe date of issue of thia L -• 	 • 

- V 	 - 	-. 

	

- •, 	- 	 *'- 
- 	 contd.4 
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I 

nainely.w.e.f. 31.1.95. In other words, 
- no recovery will be made on account 

• 

	

	 of concessions like free rations/free 
• . single accommdatjon etc.. already 

. availed of by Defence Civilians as part  
of Field Service Concessions from 

• 	1.4.93 to 31.1.95. Similarly,no payment 
• ..on account . of SDA/SCA/SCA(RL) will 

also be made from 1.4.93 to 30.1.95. 0  

Further amendment had been made to the letter s  dated 

31.1.1995 above vide Ministry of Defence :.lettër.No.B/ 

37269/Ac3/pS..3 (a)/780OD(PayJServicea) dated 17.4 .1995 

insofar as it relates to empioy?ee pos 	the Newly 

Defined Field Areas, and.nèw1ydefined MOdified,Field Areas 
as below; 

The Defence Civilian employees, serving 
in the newly defined modified Field 
areae,wjll continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians e  
as hithertofore, under existing 
instructions issued by this Ministry 
from time to time • However,jn respect 
of Defence Civilians employees in the. 
newly defined Field Areas, Special 
Compensatory (Remote Locality) Mow- 

• 	ance and other allowances are not 
• 	concurrently admissible alongwith 

3?4 1 , 	 4 ,. 	N 

3. 	Heard Mr X.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K. 

Choudhury,learned Mdl.C.o.s.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (FSC for short), namely. Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore • in terms of the aforesaid letter 

dated 17.4.1995 they are not entitled to the payment of 

Special Compensatory (Remote Locality) 1lloance, SCor 

ehort, in addition to F. iccordingly the aiunt of SCIt) 

paid for the period from 1.4.1993 to 31.1.1995 was not 

contd... E 
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4 

•admissible to them and was ordered to berecOVered. 

Learned counsel Mr K.BhattaCharjee 	itted that the 

ctention of the respondents is not sustainable. In S.C. on  
Cnar vs. atri.son Engineer (1995) 30 ATC 763. the 

•jal :had. held that scAns admissible in addition to 

FSC. in many other cases such as O.ANo.124 and 125 of 

• 1995 etc. Defence civilian employees posted in Nagaland 

the Tribunal had allowed payment of WA.Further, in 

Union of India & Others vs. B.Prasad. B.S.O and others. 

1997 Scc  (T..&8) 1055, the Hon 'ble 9.ipreme Court had held 

that upto 17.4 .1995 Special tity Allowance and Field 

Area Special Compensatory (Remote Locality) Allowance 
V 

are admissible together. Thus the applicants are 

entitled to payment of 

4. 	The cause of action arose out of the order 

No.Pay/Oi dated 26.7.1995 issued by CDA. Gwthati,, that 

is Controller of Defence Accounts, Gauhati and the 

order dated 31.7 .95 issued by the Accounts Officer of 

the Area Accounts Office, Shillong. A tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and Accounts 

authorities on the other over the question of payment 

of SAa1ongWith F. The CDA, Gwuhati wrote in his 

No.Pay/01 dated 26.7.95 s 

'SIn view of pending clarification 
regarding application of provisions 
of Min of Defence letter dt.31-1-95 
and 17-4-95 payment on account of 
9A(RL) for the period 1-4-93 onwards 
already made is irregular and unau-
thorised and requiring recovery in 
lurnpsum from the ensuing pay bills 
without any con8ide±ation and inti-
mated to this. AO Shillong has 
already been in8tructed to effect 
recovery in lump-sum. 

cantd... 



: 	I 
Iks pr Hin of Def ietter4ated13 

I. ertjh iteã 	TAriinachal Pfrádsh have beczi  
c1a4fieô both Pield and ModIfied Vield.1e 
as well. 	1ease intimate specificauthdrity 
classirig your office location In 	dified 
fié1d)2t6a. If located in modified fieid 'area, 
fali4.y.of FSC may be stopped, forthwith and 
recoifif any from 1-2-95 onaccount ofcost 
of Freë, atIon/Single accommodation rnay.be 

• effected before allowing sCA(RL). 
,Xnuture ad,ice of your AAQCE on financial 

mattermáy inveriable be accepted td avoid any 
com 4cation which has arisen now." 

The 
• 	• 	;.•.. 

1ccounté Oficer, Shillong follOwed it up as below: 

"Tie:.r6ã6verIes may p1easeb&effected from 
• theConcerned indirected involved in the 

foflowing bills to comply will )e directive 
of.  .the:CDA Guwahatio 

l)6i/Cash/30 dt.29-5-95. 
•'2)01/Cash/31 dt. 29-5-95. 
.3y 02/Cash/73 dt. 27-5-950 

'4)03/Cash/51 dt 17-5-95 
6) 05/Cash/19 dt. 26-5-95 

• 	6).O1/Cash/71 dt.30-6-95 
The sy 	ay bill bearing voucher NO0 01/Cash! 

SCA(RL) 69dt.;29-6-5 on accountot payment of 
is returned unpassed for the reason stated 
above.' 

Operation of theabove two orders have been stayed by 

the Tribunal atadmission of the present original appli-

ations. 

50 	 The aecision of the Tribunal in S.C.Ornar(Supra) 

was based on the its decision in D.B.SonaXt and others. 

SLP No.17254 of 1995 filed by the respondents was dismi-

ssed by the flon'ble Supreme Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995 D.B.Sonat and others 

RA 3/'95(0.A.48/69)and RA 4/95(OA 49/89), and some of the 

other cases referred to by :r.K.Bhattacharjee were 

subject rna'ter in Union of India and others vs. 

B.Prasad, B.S.0 and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Supreme Court in that case. The 

Hon 4  ble Supreme Court had held in the Order dated 

contd/-. 
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17 e2 .1997 ii -  Uia -  caae  that pt o r17 •4 .1995t 

are entitled to both the Special Dety Allowance and 

the Field Area Special Compensatory (Remote Locality) 

Allowance and thereafter to only one Special allowance 

in terms of the aforesaid order dated 17 .4.1995 .Further. 

as regards payment of Special lXLty3 Allowance to Defence 

clvi lian employees posted in Field Areas and in Modified 

Field Areas the Government was directed by the Hon 'ble 

$4preme Court - tom modify the order. dated 17 .4.1995 and 

• 	 . 	issue the necessary corrigendum. It was also directed 

n 

that Union of India is not entitled to. recover, any 

payments made of :the period prior to. 17,4.1995. In the 

impugned order No.Pay/01 dated 26.7.1995 the CDA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of. Defence classifying certain areas of Aruna- 
. 	

chal Padesh as Field Areas and Modified Field Areas 
r _ 	- 	 0 

• 	and sàiight clarification 'as mentioned terein. Mr A.K. 

Choudhury. 'learned Addi .C.GSC submitted that classi-

fications of areas were made under letter dated 13.1.1994 

and not dated 13.1.1995 Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apart from this clarification, the CDA also sought 
	0 

clarification regarding the aforesaid order dated 

17 .4.1995 • The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1 .95 and dated 17.4.1995 by the 

authorities under the respondents No.1 to 3. From the 

impugned order No.PM/1/306.-'CI dated 31.7 95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Compen 

satory (RL) Allowance made from 4/93 to 1/95 through 

contd...9 

'2' 	 '•:.' 
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the vouchers mentioned therein. In some of the origina' 
applications under consideration however, the CDA, 

Gauhati was not made a respondent while in all the 
Original Applications the Accounts Officer, Area ACCoit& 

Office, Shillong was not, made a respondent. In the facts 
and circumstances stated above the respondents 1 to 3 

are directed to coznhln.jnjcate to the CDA, Gauhati the 

clarifications sought for by him in the impugnea order 
dated 26.7.95 as mentioned above as SOOn as it may be 
possible. On receipt of the Communication from the 

respondents the CDA, Gauhaei shall take appropriate action 

immediately. Till such action is takers by him, the 

operation of the Impugned orders in each Original 

Application shall remain suspended,. 

With the above directions, the originaj applica 

tions under Consideration are 	cse1 of. 	order as 
to costs. 

1) 

Sd/_. MENBER (it) 

1' 
9.1 
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IN TEE CENTRAL ADM IN 1 T Iv 
	

BaIcIi: 

On g inal A 	 No. 	95. 

IN TflE MT'Ili OF 

SniGanga DharKalta and others 

- 

Unlo n of India and others. 

* . . . 0 0 0 0 

It is respectftily sutitted for the applicants- 

That the applicants have submitted a joint 

petition, seeking relief of payment of allowances and 

service benefits as admissible to civilian centr al 

Govelnmeflt employees in texiis of office memoranda 

dated 1-12-83 and 1-12-88 of the Ministry of Finance 

(Deptt.of Bpenditure )of Govt.of India. 

That from facts of the case, it would be clear 

that all the application have a common cause and interest 

in it and as such the joint application deserves to, be 

entertained as provided by Bale + () of the procedure 

1iles, 

in these premisesit is prayed  that the Hontble 

Tribunal may be graciously pIeaed to peiit filling 

of single application by all the applicants jointly for 

ends. of justice, 

ako lcJk 

"4 
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VEIFICTION 

on of ..L..5J. .' 	 the 

Garrison Engineer, 859 Engineers Works ection C/O 

99 4P,O., do hereby verify that the content a 

para 	 a the application are 

true to my knowledge and belief. 

& 	 kcJt'I 

Date 
	

I G N T R E 
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APPLICATION tJND&. 6ECTION 19 OF TE JDLII1TRA.TWE 

1RIBUNAL$ ACT : 19 8 5 ;. 

Titleof the case bri GangaLthar Kalita and others 

--Versus- 
Union of India and others 

..... 	 ••  
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I N D E X 

~jl .- _.No., 	Page No, 

1. application 	 1__9 

2.4nnexure A :copy of Letter dt. 26. 1.2.95 	1-.• 1 

3 ,  Ainexure B ; Lettee cit. 31.7.95 	 15- 
L, Annexer C: Copy of Memo dt.1.12.83 	 1-1j 

5.. Annexure D: Copy of Memo dt.'1.12.88 

i'ote : other documents refered to in the application 

are seized and possessed by and. happen to be in the 

contil,custody and power of respondents being 

correspondence exchanged in official channel and 

may, be required to be prodused by respondents. 

q 	-Ak• k1k 
IGNATP OF APPLICjUTT : 

lIOR Ud D) TRIBUNAL' S 

CTICi : 	 . 

DATE OF FflING 

2 1 

FOR ThGITRAR: 



- 

ILl 11-Wi CNTRJU 	iThJTFATIV TRIBIJNi4GAtThiATI 1314CE 

i) 3ri Gangadhar Kali.ta son of Late 1lipeswar 

Kalita. 

(2) Sri. Ilang Tapeng son of Late 1along Takka. 

3)Sri J.C. Das son of Late Ram (arax. Das. 

() Sri Rain Bahadur son of Late Jit Bahadur. 

'5)Sri D. K. Multhiya son of Sri Aimla1 Mukbira. 

Sri. Dawa Lama son of Sri Kàncha Lama. 

Sri bon Lia son of Sri Duga La. 

(8)6ri Oil Baiadur son of Late Sukial Pradhan-

(9)3ri Nonda B3ro son of Late Bug Boro. 

(10)ri K.C. Bairnan son of Lat e C.N.Bannan. 

ii) r iPrem Bahadur son of Late PadarnBahadur. 

(12) Sri Balo Rain Das son of Late Jatin Oh. L)as, 

(13 )3 ri D • P. P radhan son of Shri Karka Bahadu r. 

(i+)Sii.' Umesh Kali.ta son. of ri Nani Kalita. 

(15)Sri Ram .Vilas flajak son of Late Sulai Rajak. 

(16)3ri S.K.Singh son of Sri .Ked:ar Bingh. 

(17)Sri. U.D.Limbu sofl of Late Manbir Li•mbu. 

(18)ri B.N.Thakur son of Sri inidip Tbainr. 

(1)ri Niren Boto son of Sri Bimrajn i3ro. 

.,......all employed in B/E I, 

under the - 

Jk 

U 
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under th? Garrison Jnginer, 

859 Enginer Works dection C/O. 

99 JP.O. 

	

	0000 0 ..App1ican. 

--Ye rsus- 

1. Union of India 
• 	 represented - by the Secretary to 

the Govexnnent of India,Ministiy 

of Defe nce(Engineer-in Chief's 

Bratich, Aniiy Head Quarters),New Delhi. 
• 	 2. The Chief Engineer, 

Eastern Command.H.Q. 

• Calcutta. 

3.. Garrison Engineer, 	- 

	

Engineer Works section 	- 

Y. 	• 	do 99 A.P.Q.. 

.GontIDller of Defence, 	- 

Accounts, Gauhati, 

. .. . ... 	 ts.  

DETAIL OF APPLICTION : 

Particulars of oIer against which the application 

is made. 	- 

Letter No. PFV1/3 06-C dt. 31.7.95 issued by Accounts 

officer directed to recovery speciaJ compensatory 

(CRL)allowance from 	to 1/95. 

Jurisdiction of theTribunaj : 

The applicants, declare that the subject matter of 

the o. n e r... . . . 3/ 

• c 
.1r& 

LQ k ir 1 -41 
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I,  

the order against Aibich they want redressal is 

within the jurisdiction of the Tribunal. 

: 

The application furder declare that the application 

is within the limitation, period prescribed in 

section 21 of the Administrative Tribnal Act, 

1985. 

+., Facts of the caSe : 

1. 	That the application are civilian defence 

employees' of Militar y Engineer service )epartrnent 

employed under the resondent and as such the appli.-

cants are posted to work at high altitudes of 

Arunachal p radesh , a hax. , remote and co Stly area 

where neceseties and essential service of life 

are ver y scarce and are availae only on paying 

abnoiiàUy high prices. 

20 	 T hat the Central Govemiient ox1ered for 

payment of special duty and special compensatory 

(Reme.te locality) allowaxices to its employes posted 

in the North -eas.trn Region of the country to 

attzuct posting to this remote and costlylocali ty 

The field service concession mcm were extended 

to the civilians by the Government of thdia,Mi.nistry 

of Defence vide their letter dated 25-16+ as emended 

from time to time. the. applicant are. in receipt of 

Modifed filed service concession are also being 

paid to GRF staff posted to this area. 

1cOLLLk 
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3) 	That the need for att recting and retaining tb 

the service of competant staff for service in 

the Northiastern iegion cornpresing the seven states 

including Arunachal Pradesh was engaging attention 

of the Government and with a• view td review the 

existing allowancesand service benefits to employees 

.posti in this Begion.,. a committee under the 

Oliainnanship of secretary ,. Departhient of Personal 

& Axninistr ative Refoiins was appointed and after 

considering carrefully; the recommendationa of the 

Committee,4e president of ilndia was pleased to 

dôcide in favour of allowance and benefits being 

continued as modified by Government 'of India Office 

Memorandum No. 20014/2/83-E-IV ofMinistry of 

inance (Department of Expendith.re)issued on 

1+-12-83.subse4uent ther after another office 

Memo randum being No.. 2001 	16/86/E. BT/.. 11(B) 

dated 1-12-88 was issued making some impxvments. 

in allowances and facilities to ethployees p0 sted' 

in this region. 

That such allowance and facilities were 

admited by the audit autho.riies inthe past 

Reference in this, connection may be made to letter 

No1360/4/262IC() dated 20-2-87 of the C.W..,. 

Tezpur where by Ministry of Finance ,Department 

Of &penditure office Memorendum No..2001,+/4/86--Ti 

dated 23-9-86 making special mention of the enloyes 

posted in 4&runachal Piodesh and to letter No.Pay 

2+/IV/PC dated 20-2-87 of the C.D,A.,Gauhati. 

+) Thatsuch.... . 

q 	ot1c kc ( 
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5. 	That, however, in so fer as special 

compencesting allowance is concerned, the C.D.A. 

Gauhati as per letter M/D dt,: 31 1.. 95 and 1 7,)+, 95 

allowed the application to withdxow the benfit 

with affect from 1.9'  insted of 1-12-93.  The 

application begs to state that they have witMw 

the said benefits as per the oxer of the authority 

from 1.4,93 under pratest. 

Ben it stated here that with regared to 

special duly aflowance as per memo dt .1+-12-83 

and 1-12-88, the applicants has filed a petition 

after heaing th e matter your loiship 

was pleased to dissmissed the petition on 3_7_95. 

That on the long part of July the Petitioner 

was info.xed by the office that, CDA Gauhati Vide its 

letter No. P/1/I dated 26-7-95 has directed the 

C.W.E. Tezpur & recovery the amount ofS.C.A. whicl 

was paid to the applicants W..F. 1,4.93 to 1/93 

pending clearifi,cation from Ministry of Defence • The 

arear price to 31.1.95 will be paid afte.r recepiet of 

clarification from the Ministry. 

(Copies of letter dt, 26..7.95 and 

31.7.95 ar.eencloused here to 
and marked as). 

e-_ndB. 

8. 	That the applicai±eM begs to state that 

the authority has aliredy gave to its local 4duit 

department to recovery the said amount as 6CA which 

was paid earlier to the applicants from the salaries 

inspiteoftheO.M. 	conted ............... 6/ 
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dated 14-12-83,1-12-83. 

(Copies of 0.14.cit.1+-12-83and 1-12-88 

are enclused here to and marked as 

n___)_ .1. 
5. Grounds forrelief with 1 2gal  

1) 	r that the applicants are entitle d to 

speclal compensatory allowances as per office 

in erno randum d t. 1 +- 12-83, 1-12-88 in as mu. ch 

as the said rnemoenda have made applicable 

all civilian central Govot. employees 

and cannot be discriminatec against. 

11 	Fbr that the departhiental authori by have 

been sezied of the matter since after 

1-1a-83,initalljt by making payment n 

accoiience with office memorandum dt. 

1+-12-83 2  thereafter by making order 

step eig such payments and di re cting ft r 

recovery of amounts aliredy paid that to 

without seeking any clarification is 

violation of the applicants, right which 

I $ gu ran ted under the cons ti tu tion of 

India. 

111 	br that not with standing payment  of 

CA to the, G±LF personal they being 

entitled to allowances and benefits under 

O.R. dt,1L.12...83 and 1-12-88 also the 

applicants are also entItled to such 

allowance and benefits, effective from 

1-12-83 but the sanle was given effect from 

1_I+'_93 which deprived the applicants fzm 

their leaitimati right. 

conted. .. ... . 7/ 
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- 	lv) 	' Fo r that the. res;ondent fail to undestánd' 

the order dt. 3_795 passed by this lion' ble Tribunal 

in letter and sprit as such the respondents. issued a 

• 
direction: th recovery., the S'A from the 'applicants, 	. 

• . 	- 	wh is miscarriage of justice towards the aplicants' 

v) For 'tht' the 'applicants, being posted 'to high 

altithde of ArinachalPradeh,th1e rleceSSitJeS and essen-

tial services of life are'scars at such places and are 

available only on payment of abno rnalIy high Drices 

h1Ch1S for what unless the, applicants are.compenated 

S 	 • 	by making payment of aUo.wances and ,  service benefits 

. . 	' 	as per office memoranda dated 1 1+_12 83 and 1-12-8 1  

thei phall have to face grave. injustice and injury 

- 	that deserves to. be remedied. by protecting them fom 

• the vIce of discrimination that is guaranted to them 

as citizens/pubJc employees under Articles 1+/16 of 

• 	the constitution. .. 	 . 	 . 

6.etai1s xit_ 

The appilcants declare that they have 'availed of 

aflthe remedies available to them undei the relevant 

service rules, etc. as would be revealed from paragraphs 

andabove 

• 	 . 	 S 	 ' 	

Conted .... ...8/ 
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7 Matters not previously filed or pending with 

other  ourt_; 

The applIcants fuxer de dare that they 

have ot previously filed any application, writ petition 

or suit regarding the mabte.r to respect of such this 

application has been made, before any court any court 

or any other authority and or any other bench of the Tribu 

nal no.r any such application, writ pet ition or suit 

is pfldiflg before any. as them, 

8. Belief of doug 

The respondents may be order/direc ted to 

any pay to. applicant the special comp ens ating allowance 

in accordence with C.M. dt,1+-1283 and 1-12-88 of the . 

Central Govemm rent as refered aboVe and be further 

-pleased to set aside and ashed the order Dt..7.95 - 

• ( rnexure A )and 31-7-95. (nnexu re-B ). 

9, Interim Orderj 	jd for 

The respondent may be directed not to, 

give effect of letter dt. 26,7,95 issued the Sr.A.O. 

(D)and letter dt. 31-7-95 iSs.u?d by A.0. and also be 

directed not to recover the arrear anount paid to the 

applicant pfldiflg the clarefication from the Ministry 

of Defence. 	 : 
10.. 	 In the event of application being 

sent by registered post ete, Not applicable. 

con ted. . . . . . . a a a • a a 9/ 

'LLE1 
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11. Particulars of postaioier: 

.o.f P.O.NO. 

flied in respect of appiiction 

fee & date 	 issued by Gauhati Head Post 

office fee !is.50/-. paybie at 

Gauhati is annexed here to. 

12.. List of enclosers : Jnnexure, - 	13 

V]RlFIC&T_ION 

I,'Sri,Gangadhar Kalita son of Late &lpeswar 

Kalitax ernployeed under the Garrison Engineer,859 

&igineer works section /O 99 A.PoO. do hereby vefy 

that the contents as. paraJ4 	 of the 

app]icion are.true to my personal knowledge and paras 

2,3,5 are believed to be tiue on legal advice and that 

I have not supported any material fact. 

Date : - 	 I G N. A T U RE 



* 	 - A- 	
• 

A Cithatj ]tt*r Ni, P*y/01IX i ate ti 2_7_5. 

.. 	 3tJo 

It 11 am br) intirt*d by yur AAO 6E th a t p 	nt 
c3uunt IV,, tiF 3C. (1t.) (a1inrith F3C) ha3 bn ma%Jv to indu3trial 

Ui pri 	 t 31-3- 	.tr 3pit er 
4th 

p;r '/o iitter tt 11-E 	17 	Don 	Civ11fne 
srvii nu1y '!t1n& Iludifievi QvI4 4 rs Ire jrjtitj 	t,SCA(RO 

cji 14c.j3 
thuçjh thi Cwt 1cttir L3'3 iiuJ on 31%,190' 

teocut1 inr ay*8flt rf, rrr 	 (SC) ' r 
.thsrii4 14- 	t 31-1-95 	 nil  FraD rtiin/ 
ineconnntior z1rty a vailad ic uri 	rftr,c! uth 

highau4it autharity for c1,rLtic&tiwn 1c cunsultnt, or Ti!r 
it Difsno. 	rh 	is utill undcz' 	ii;ir ui 	1!n 
D•teni and In woantima it hnm bin 	cic1 	ithct rrovv2ry 

,P 	

*t' 

itr LWflJU.flq. 	 LtCfl QICY IVU11€Jd Prior t, 
11!95 may not bQ 	dc.' 	iAi1nt1y and a'rL'nt 0(1 0ccunt 4' 

of 5CA/RC/.A uy ,ntbs mada tortkaorit 14-93 to 31e195 

poy.nt.inr I 	 - cJ 	mitt4'.n 	r (5C(VrR Rctin/ 

*cc?ciDtiVi) ii being 	 - 

'1nviaw tf pending olaririoaticn rrip upp1itin or 
priitn ir 1irt of Do onau lrjttr 4t 31-1-95 -n! 17** 	payrnnt 
enaenunt t SCA(RL) fez" th poriod 14-93 nuordf 1ra ady.miOia 
irru1 	Unuthtti4d on4 rauirincj r,cjtry. i; 1urSn Pr* 
th 'RIL ensoing p.y b111 uithut ny CGI 	 rtd intimated 
to t.iOi 	aAU 3hiUinq r1r c1ry b'n !n3t1rt1ca 	to  
tf.rt recovary in1up-um 

'h3 par  rin uf or ittr dt 13-1-55 ccrtrin Area ut Arurciahjl 

.Prad8h.havc bczn 1 	bth Fia1 aiu 	dif'icdF11d Ari 
t11 	P1Za* iiitith PPOCific a uthrity .433iry1ng yiur,. 

ettio.1in.in  nd1r1ai. Fia1A'r 	ir, 1Cti! in npnJ1ri 
tiid1 	fciiity t VC may he tipp 	rrthwith nd rcisry 
i?ny 	 ocun 	r 	st 	Fruc 	ticn/in1 
'a'rrndatitiii Qay b .rr ttJbi1'3: 1eijuin 3C,(RL) 

In f.titure'advina o f,  yur ,  AO CC en r1nrin1 laftor my' 
jnj*jb1* be aqoiDtGd to FIvoid Einy tipj 11ctiii WhIaIi ha. 

• .arieen 	 •:. 	 • 

- 

:..Cspy t.a 

  

;u (p) 
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Cpy 	t 	. 
1 	AAO CC Wt 	N 	/113/x\J III 	Ut 7-7g5' 859 IELM j 	dirtc' to 	 ti amount t 

SCf\(I1L) 	paynont unthr 	XQ 	rret too 
vt'y 	in 	Lun 	-3Jiu.SP(RL) 	my 	rit 	b 

m.tttcci 	 3C 	)t3ppoci, 

Thi* offiev , oircii1sr Nw P'/3j/105 

Shillong Zn ( wiTH-A 	ur 	ro 	1 . 3UE buitablanat 
GE 69 EW5 .  to ei''ec 	recry in 

Jazpur W 0 Uni 	Of irt3gular 	wiC Uflat1aXici. PYflt- r 5C.4RL) 	to 	 Civi1jr 	iAdin:.. 
MceDa and 	 tp 
ri 	R3binn/3inçj.i 

A1U 
fidit'Fj1d 	Attj 	3 	pir 

_131  

1pu 
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: 	 Acc ounts UFriom p  Z ezum ViU 
5hi1lflg 1ttr 	PN/j/305CI it 31 -7-950 

 ZPECiL COP4i\TOY 	Ao'CL rc 

It h3 bEr djCt(i by thu. CU iuuhtj to 	thO  
iurt an account OP ir (r) 	11 	4/ -;, j to / 
iri.tin 	111.n.itryor 	 n 	 t is  

311. 95 wIll b, rid dIt&f 	 r cliF1caU 
trTy 

M a uch tfic payr*nt 	u rroi 4/03 to /5 	th 
' - ab ,-VR  eaccunt thugh tnQ Fr.1 1c~ Wing.v o johi?ra h ave hon noted 

th pay bill is 

: 	Th 	 1ay plic b :if 	 uni U 	oncored 
è jRj'fOtJ nJ1d if 	1lu1ti, 	..L LL)OI tilll be  
ictiv 	3 	1itJ LiA Cu;ahati, 

,) 	1/ch,1 3o cit 

2 	h/31 it 2940'D3  

02/Oa/73 dt 27 0 .0E 

83/Ch/51 d t 17593  

015/Cah/19 

a) 01/Ca3h171 

by puy bill bar1nç Vuth*r N u. U1/Ch/G9 cJt 
ccr2unt 	Pyznt uf SCAHL) i3 returrd. unpiiocf 

f or r 	rca.i 3ttad abi 

( 	
3irjh 

) 

AQuunt urficDr 

1, 

0 
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2UU1//L-i1v 
üO i.;i•u J'i O F I IIiii A, 
M1ii1TX 01 i:iI1AI,.E 

i); 1\1i:L:T OF 	)PiJJi11U 1tI 

Aft 

• ( )j&Y' 

NLW JiUJIII the 14th 
DJL 

ubjc t 	 OJ. 
iJLth 'Wi 

A O 	L 	 SJi 
The riced for attotinff and. retrining the norvicea of ooinpotcnt 

.fjoexo for €irviue in The floth Jttein 	eoqriUifl thu ;tat 
:L iWuari, iegniya, Xanipur,  i gal:nd 	Tripura anu th Urtj 0  
eritorie8 of Arunciohal radcth axtu i1Lor 	huu bcei cr.fy.(;tfl th 
ttntion of the Govcrnrcent for s oLk All f- 9 The (bVCr11IIUt had E\ppotntud 
committee under the hcLri 	:iti.p of 	otry, J-)p.trt::trtt of POroQflxwl 

1ninietrattve oiOiin 	to IUV.1O'W thc OxiBtilig a1lowruou and faaili- 
tun adiiuuibL to the va.tour uatcorioa of QiV'URY1 

t a m loycos gerviflc the thie re4ou & 	 i1f)roV(>- 
fltUe IltO reconncndation of the 6c4ntt1,eo have \cit e.\ic:ul1.y 

01101Uored by the ())Vernr i - t t wU t. P°utdent ii ]low pLu.uert to 
cvic)o au t011ot- 

U) 
There will be a fixed tonuie of potin oi. 	ciu .:. LI 

for oi'l'iuClLi uLth t;eivio o u.1 '0 iCi 01 J.eLL atii 	yccxu Ut  it 
time for ofiiocro wLth ijxu 'Ui Wk 'IL) yUi'u ci £J(JrV1OCI Pc.tio(ia of 

leave, trtLnin, cti in c xuc tjo of 15 day per Year will be jXol-
ding counting hc tenuo purled 01 /3 yeai'u. Of1i'.(IU, cT 00I)1e-
tion of tho £ted tenure of ucrvice  =ntionce aboNc, iy be (Ofl13i- 

dered for poctthg to a station of 'Uir choice as 	ai aJ 1)0csLh 1 e 
Sati6atory perforiYaflCe of iwtics for tho pIeL3C.i\)uU tcnu -e ji-

the North LaAt uiball bc (j,IVC1L due reeonition in thu 6, 113u  of 
oLtgi'tJ. oi'itccrD In the ctLer of. 

T- P ~.xj ov  of ueut& L' of tt 	ntrol ()vcInLLttt uI:)l oy  Cu 
to The otateI3/UIlion T(;.L1- itoriuu ui 'thu North JJ.Lt)tO.ifl jeT1on. will 

generally b 	or 3 ycaia itiich uwi be extended in c)tci.t.onH. 
easee in eigcrEieu of Public uti'vioe as well as when the eiipi.oyCO 
oonecncd is prep'iI'CU to stay loiier, The aduilJLi'blc deputatiOn 
allowancewill abc continue to be puid ciurinç Th pui.iod of 
deputation so cxtenued 

) 

() proniotion in cath potte; 

(b) deputation to 'en't.rnL tenure poste; CU.U. 

(e) coinee of tr;i]iir abroad. 

The ,eneral  rcouirerrteflt of at least th ree yearS service iii U 

A1O pc3l 'bLt Cei to etral tCnur deoutations rrr also be i'olaxod 
o tito ytarn in esorvi" oases ci' icrttorious .3erV1Ce in the north  

IN 13st. 

Co ii td . , # . . ..  2 

V 
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(b 
A Up(Ci1iO entry uhuti. li: lLUO in tho U.B of aLl e1110yco wito 

jdeit1 in full Ul nure of 1)4rViCO in the North )aBteXn lepion to 
at ef1t, 

t.cntu..1. LOvc -i r.. 	t ci'. ili , 'n 0lOY*01J %kO h.tVC 	11 IncH.a 
transfer .LLabtiL.y tJ-t. O(; Gxwited a apil (uty) ialowanoe 
at the rz.tc of .5 çt.'r cent of buoio pay e -ubjeet to 	oeilfrig of 
f6, 4X/- n r Llonth on 	tn Uic any otrtion in tto 1oath Wtn tern 
Rcg1. on 	o h o I t'o ;o r ley (.0 who ure exe cp t f'u in p y fae1 t o f 
Imom. tax will, I- cwevcr, not be eligible for this apcuial (Th.tr) 
kllo'aio, ipccial (1ty) P.11ownre will be in o.clJition to WV 
epeotal pay and/or DcputtL -n (.Luty) Ai10waije (?.lreau.y beinç -drawn 
euhjt to the conation thut the total of auoh 8peoial LAity) 
£.11OWonoe pun special pay/Deputation (Duty) Aflo,jo will not 
eced. . 4U/ p.m. 	ccial Allowaxc like 	 oflen8atory 
AllowamC will be drawn opaately, 	- 

;. 	(i'r) 	 U8flO9 

1, 4th&i 
The rto of the allowance wl1 be 5 

to mxImim of P, 50/- p.ma  acj:&uujb)e to all CI[iQytC3 without 
• 	ctny pay iigt, Th ry il:oo will be adad.oibl. at 
-. - effect from 1 -7-1982 In Uw e.&e of AsSaN  

I 	- I - - - 	' - • • -. 

24 

The rate of Allowane will be a 8  £ol1owrox the whole of 
antpur :- 

I. 	 1' 

Pyupto R3, 260/.. 	 40/.. 
piy above 3. 260/- 	 15% of baio peubject to 

ziixiuum of Ils. 150/- p. m 

3* £1LX 

The 	 of tti a1jo;e will be as Lollowo - 

i I 25 of pay Bubjeot to uinuii hi 
of 	50/.. and ni.ixiiaim of 

, i!soj— p.m. 

(b) 

pay upto P3. 260/- 	¶, 40/.. p 1 m 

pay a'covc . 260/- 15% of baaio pay bjeot to a 
zxixzLuu of P.. 150/- p.m. 

• 	There will be no change in the oxiating rate of Special 
0ouXitor/ P.11 t.wuikoe idn&ccih) 	In 	n&hal Prtidtijh, ]gnlnd and 
Mizora i.fla The cxisttT4 rate of J)ltJtu rbafloe £llowUI(.., UthiiLauiUle 
in upeifI cci arcan of t.jram. 

X)< DCX DCX 

Under &sortary to 4-11U, Govt 0. India 

AE B/R 

AGU (I) 

For G.rii0fl UngtucC 



 

Ilk 

2.r10 •  2Oo14/1b/U/1;.iv/1.iIC.o) 
rôvt of India, Kl.ntot'ry of FJthre 
Depnrtinent of icpenuituro 

{cpw Doihi, thu 1 Doo 19CO 

I 	
r:A.AJvrL4_ 

J:.J'i.tt 9L 1 . 1 L 

iab3oot 	3 AU ___ 
iw. 

The underuticU iu Uiroutu.i ti rufer to this MtnJ.sty' O.k, Noo 
0314/3/83.141V øated 141,h Ooociwcrp 1983 and 30th )ach, 1904 on The 
ubjt mcntton(d above atid to 3Q7 th"t the quentioi of ukirij ouitabio 
qroVoaJcflt8 in tho ULLO!4cLflOi8 ciiU £ilitiea to Oenti Cvt, on1oy.-
ce poetd. in °rth 	stL)rn te4on oortaing the States of Iuwulit, 
cha].aya, I4anj, Uagnland, A nachan Prtidesti arii MLzorai 
o becn enragth the attenticL ci The Govt. Woordjfl(13r the Peojdont 
C flOu p1eod to dcc5.dc ao £oL1ornz- 

he ei.utin p.covi3tOnt3 au cont5,Y1d in 1.&O MintCtry' 
ateci 14. 12.33 will oontinu. 

it) 	jtit arej 	 a h1 

	

The exLL3tiflC 1ov1.i0r3 	 in thtl3 ]'iniutrf'D (J.k. 
tated 14.1.03 will oontinue. Cadre authoritiob are avicôd to jg 

hie weighta&-L for oatiefartory perforcance of duticu £(jz the pr€acri.. 
)ed tenure in th(-.,  lorth_a9t in the matt'r of proiztton in the cadre 
otrt3, doput.tioXi tc Centr1 tenure pont and oovro(0 of tavArL'.nC, alnoad, 

itt) 	 L 

Central W. (jiv1.iiOJL ticployoeti who have tfl Incjtr ttuwrer 
LibiLity All bt rontU 2peci 1 (1ut4y) Al1o'waIe tt The iute of 
.12% of baoie pay aubj,eot to ociling 1 ,  ila. 1COO/.. per month on pooting 

to any atti in thO !Iorth...1Jto1'fl 14_, g1.on. Lipooial (Duty) Allos?anOU 
tU. be  in aduition to uxiy tJpsx1.U. paj -.xdJor deputation (dut,r) ailowan- 

• oc a1rea/ being drawn ubj c t to the condition that the toJ of nuoh 
.aiio'waxe will not eeeU M, 1WO/- p, u4Bp coial allowiwt3 li.w LpcJia1 
• OOL tAnatory (Rerrote ioaa1ity !Llo'waflOe, Coritr1Otiofl A11o.mnoe and 
Proeot Al1o%Iarie 'will be drawn ocpwateLy. 

The tRIttlal Govt, t.tliltun cnrloyee who axe nnbru 0C joheduled 
T1i.ben tind a'ii ôthCUi° Clitib1( br thts grnrt opeciul (ty) j11ow- 

• &e uncicr Thiu par ond are exeupwci AoIn pcynieflt of lnoi1c-T!.x wuier 
tho Iio 	/ot will alDo CirQ'VILiPCOLAl (J).ty) A110.. 

iv I 	In it 	- 	Wa 
The r000L na.un3 01 1Q 4th )e' UoirxiiaUion bavo bc;er& aoeep-. 

ted by The Govt. and pcDi(l OoLe1t8atory kllowflce at thu 'viaed 
have been madc 0ff€0tiVC roni 1-10-6  

Oofltd. 	. 0 0 
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Z . 

f 

(v) to (xii) - hot uppli.uable. 
/ 

20 	T above ordcr .ill siso apply 	 tc the 
Qcn'tral Govt. eploye3 poste4 in Anorifl o 	co'ba. IUris id 
Lakaip £w1u. nce 	•ez wtU. Lu pp1y , L*4 

to oer p02td to 	t.owcil., wm tcy aru atatl.ra3 in 	 : 4  

the 	iC40110 

30 	The orders will take effct fro'u Thc at ci tze. 

4. 	I so ar as t 	r2OX1S L3erviflg the Ifl!1im 	it 	CoUflt.8 

Dctts a ac=errAto thtse orärr issue after onsul 	i. with the 
o4t'o11'r & .u.ttor GeXteral of India. 

50 	IIifl.i vcrcicx. of thi3 Memr&ncum is attac bed, 

• 	 d/ xxx xxx xxx 
• 	 (I .3 	&t.4 Me)' 

Joint 3rtary to the Gc'rl of India, 

• 	t. >•_ '-I. ) t) ' '( 	-4-- 

(D,V,S.RaY1dU) 
AEB/R 
AGE(T) 

or Garrison Engined' 

' I 

.1 	 S 
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AD'1IjIjT ATIVP TflIBuijL 

U 1) 1AHAT 

GUWAHATI 

I 6C96 	It the matter 

Ct h ;o 1 3OF 1995 
G D .LIrA AND OTHERS 

Applicant 

VS.. 

Union of India & Others 

,. Respondents 

Written statement for and on behalf of Respondents 
NOSTi3, &4 

Is Major M.K. Arora, Garrison Engineer, 859 Engineer 

Works Section, c/c 99 

A.P.O., do hereby solemnly 
affirm and sy as follows s 

1) 	That 1 am the Garrison EngIneer, 859 Engineer Works 
SectIon c/0 99 APO and Respondents No 3 in the case, and 

CcuLflted with the facts and circumstances of the case. I have 
understood the contents thereof. Save and except whatever is 

Srecificaily admitted in the written statement the other 

untenUons and statement made in the application may be 

to have been denied. I am compentent and authorised to 

Ue this written statement on behalf of all the respondents. 

2) 	That the respondent beg to state that the special 
Compensatory Allowance.(Remote Locality) was ordered vide Govt 
of India, Minof Def lett.,r No B/37269/AG/PS_3(a)/165/D(pay/ 
Serrjces) dated 31st Jan 95. The order came into effect 

ef 01st Apr 1993• As per Govt of India, Min of Def letter, 
it has been ordered that field service concession viz-a-viz, 

the speia1 cnpensatory allowance (IL) will be admissible 

to the Defence (ivilian employees on representation from 

all Defence eznploye.s of thi4Jorks Section during the month 

of July 1995 the payment of arrears of SA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

Obtaining the UNDRTAXI 	from the employees that "Any over 

Payment of arrears of ScA (PL) that may be found at a later date 

is refundable to this Of tice", 

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

Contd .... P/2 



( 2  ) 

No. E/37269/AG/PS-3(a)/730/D(Pay/Sevices) dated 17th April 1995 

regarding Field Service Concessions to Defence Civilian Employees 

serv.ng  in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SA (RL) for the above period CDA Guwahati Issued 	* 

Instruction to this office and ASstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

Irregular and be rcovred in lump sujn as the employees are 

availing fi?ld service concessions. Both the concessions i.e. 

SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendurn No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under :- 

• 	UThese orders will come into force wef the date of Issued 

of this letter namely wef 31st January 1995. In other 

words no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SD/SCVSCA(RL) will also be made 

from 01st April 1993 to 30th January 19951b. 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/ServiCeS) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

In the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where evenk 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Based on this fact, the Govt of 

India, Min of Det has declared this area as Field Service Concession 

area wherein the cacilities for field Coflcessionsare being enjoyt.d 
CQnt. 

..........,..----- 



ce. Civilians Emplyees as per Govt of India. Min of Def 

letter 	. 4/02584/AG/PS3(a)/11/S(Pay/Services) dated 25th san' 

1.964 srdified vide Govt of India, Mir. of Def letter N.. A/257/ 

/p3(b)/146-S/2/ti(pay/Services) dated 02n4l March'168. 

in view of the clarificti.n received on Govt of India, Mm 

of Def letter dated 31st January'5 and 17th April'5 vide G.vt 

of India. Min of Def letter N...B/372/AG/P$3(a)/182/D(Pay/S.h1 

rvices) dated 12 Sep'5 the recovery of arrears of SCA(RL) for the 

period from 91st Apri1'13 to 31st Jan5 is required to be made * 

as SCA(RL) and ether allowances are not c.nc*rrently admissible 

a1onwith Field Service Concessions. 

81 	That the Respondents beg to state that on perusal of our old 

rec.rs, it is revealed that the Civilian employees of this •ffice 

were granted SCA wef lst OctO1986 vide Govt of India. Min of Def 

letter No. 20414/5/8/E-'IV dated 23 Sep'18. The SCA(RL) was 

claimed in respect of this off ice for Defence Civilian Employees 

thruh the reu1ar pay bill for the month of 12/86 but the same 

a disallowed by AAO Shillong stating that since field service 

concessions are being enjoyed by the empl.yees of this office and 

thexfre no SCA(RL) is admissible. In this connection para4 of 

letter dited 23 Sep'18 is relevant It states that where the 

bill cornpensatry allwance or any other compensatory allowance is 

more beriefi.cial the same may be allowed in lieu of special c.mpen 

satery allswnce. in ether words anly one concession is admissible 

• at ane time.. The payment aiainst the intention of Govt order cann•t 

• be authoriseti. 

In view of the present orders received an the subject, it is 

very clear that the SCA(RL) and availing of field service c.ncessi.n 

at the same time are not admissible. Hence recovery of arrears of 

$CA(RL) for the period from 1st April'13 to 31st Jan 1 15 is 

reqired to be made as per Govt of India, Min of Def letter dated 

14 5epl95. 

The irregular payment am.untinç to Rs. 22.0 lakhs made in 

account of arrears of SCA(RL) for the perizd from lst Aprh153 to 

31st.Jan'5 is required to be dcpesited with Govt as the Defence 

CIvilian Emp1yees of this off ice are enjoyed fieid concession. 

Since the employees of this works section have been paid the 

for the period from 1 ?pr 8 3 to 31 Ja5 which is irregular 

in tens of the existing Govt orders and the latest clarification 

received from Govt af India, min of Def letter dated 12 Sep'5 on 

the subject, no scA(RL) will be admissible concurrently with field 

-erice cncsiofl. Hence amount already paid termed as irregular 

required to be recovered from the emplyeeS. 

C.ntd... ..p/4.60 



77) 
kAl 

That with reference to pararph 1 of the apiiljcatjon the • 	 •• 	_•,,- 	

.••.. 	 -..-•,• • 	responnts beg to state that on representation from all the 
Defence C$vj1jan vEmployees of this •ffj.ce during the month of Jul' • 1995 the payment of arrearg of SCA(R) for the period from 
1t Apr'13 to 31st. Jan'95 were made after 

obtaining the undere 
taking from the employees that "any ever payment of arrears •fSdA 
that may be found later date, is refundable to this •ffj,N 

On pqyment of arrears of scA(RL) for the above peri.d 	A 
• GuwahatI Lsued instructj3 to this office and Asstt. Account 

Officer vide his letter No. PAY/Cl/U dated 31st Ju1'1995.that • 

	

	payment of arrears of SCA from 01 April'1993 to 31st Jan'5 made to the Defence Civilian Employees is irregular and be recovered in lwn sum as the emPleyees are enjoyiflg fie'd sex-vice csncessj Both the COnCeSSjfl i.e, grant of SCA(RL) and availing of field 
service Concessions could not be granted at the same time. The matter is under examination is COflsu1tatn with Ministry of Def 
in cr1ncf ion of Minitx-y of Defence letter No. B/3729/AG/165/ 

dated 31st Ja*'5 (Annexure-i) as modified vj& 1in of Def letter He. 

datfd. 17 Apr'15 (Ar1nexure-.II) 

1) 	
The both referce to paragraph 2 and 3 of the 

aWiCation  
on the respondents have no commentsii 

That with reference to waragraph 4(1) of the applicatjon the 
respondents beg to state that 

this being the remote area l.cated at 
a distance of 144 'Kms away from Tezpux-, at the height of 4749 ft 

sea ieve1 the essential cornrnedjtjes are being obtained from 
Tezur by local narchants and thereby the 

cost c3nnediUes are very: hi C. Based on this fact, the Govt of India. Min of Def has 
ec1ared this area as 'je1d Sex-vjcc COflCeSSi..©nal area wherein the 

facilities for field concession are being enjoyed by Defence 
Civil-

iax m?loyees as per Govt of Xndi.Min Of Def letter No. 4/12584/ 
dt 25th jan14 (Annexure..IIX) 

odifje vlde Govt of Ind'a a  I4in of Def letter No. A/2571/AG/psi. 
dated 02nd March'1 	(Anne ure-Iv) 

Ceatd, GO 
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Hot,jevr asper the present CQVt. order this area has beon  

declared as modified 	 area vido PlIn of Df 

letter No3 37269/AG/PS-3 (a)/90/1)(pay/Servjce) dated 13th Jan1994. 

(Annexure i) and the Payment of arrears of SCA (AL) was made 

accordingly on receipt of Govt. of India, Min of Def letcar 

to. 8/37 269/AG/PS_3(a)/165/o(Pay/gervice) dated 31st Jan 1 95 

(Anneure—I) which was lter amandad vida Govt of India, Min or 

Oaf letter No I3/37269/AG/P5/3(a)/730/Q(Pay/Sur,jcp) dated 

17th April 95 (Annexur—II) that Defence civilian omplayebs in 

the newly defined field areas, special Compensatory (Remote 

Locality) Allowance and other alowance are not concurrently 

dmissible alonguith Field Service Concessions", 

In view of the abo, both the concessions could not be 

granted at yhe same time as clarified vide Govt of India, (4th of ,  

Del' letter dated 17 April 95 quoted above, as such the payment 

rnde on accouri( -. of orrears of SCA (AL) from 1st April 93 to 

31st Jan 95 is irregular. The intention of the Govt 0  or India 

order is vary Clear i.e. only 'Oflo concession eiher Special 

Compensatory Allowa nce in terms of Govt of India, fun of Del', 

letter dated 17th April 95 or any other compensatory allowance/ 

concession available in terms of any other Govt. order whichever 

/ 	is more beneficial is adm.isibl. 

It Is further clariPifcJ that the cOnces.;ion of special 

• 

	

	 Compansatory allowance and field service concessions are given 

under different orders,, the same are not admissible simultaneously. 

That with reference toi4 paragraph 4(2) of thaapplication 

the respondent beg to stats that sO far the payment of Special 

Compensatory (AL) Allowance to CHEF Personnel is concerned, this 

oflice has no comments to offer since the Govt3 ordrs-r rogarding 

non admisibilit y OF both concessions concu rt€intly are ye t'y dr. 

That with refarence to paragraph 4(3) of the application 

the respondents have no comments. 

That with reference to the paragraph 4(4) of the'applicatiofl 

'the respondents beg to state as per Govt. of India, ilin of Oaf 

Contd. 0 • 
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Letter No, 4(7)/77/D(CUi—I) dated 14th July 80 under which special 

compensatory allowance (RL).has beni1ted initially the 

allowance in cJ tionis not zidmieoible to civilians Who are inric-  

eipt of field service COnCeSSiOnS. It has been clarified by the 

1iinistry of' Finance (Deptt. of Expdr) that the basic conditions 

for admisibility or the allowance remain the same 0  In connection, 

para-4 of '311 ND. dated 23 Sept 36 (Annexure—'JII) is relevant 1 	It 

states that where the hill compensatory allowance or any other ,  

compensatory allowance is more beneficial the same may be alloud 

in lieu of 3pecial Compenootory Allowance, In other words only onec' 

ctncessiofl is admissible at One time, The payment  against the intenb; 

tion or Govt0 orders connot be authorised. 

That with rPerence to the paragraph 4(5) of the application 

tha rospondnts beg to state that as per Govt. of India, run of 

Defl8tt 	No 8/37269/C/PS_3(á)/165/0(Pay/ServiceS) dated 31st 

Jan '9 (nnesura—I) as modified vide letter No. 37269/AG/P53(a)/ 

D(Pay/Servicoa) d3LOd 17th April95 (Annexure—IT the Defence 

Civilian employees serving in the newly defined modified field 

area, the special compensatory (Remote Locality) allowance and 

other alices are nut concurrently admissible al:ngwith figid servIc 

concession. The employees of this office are in receipt or  

Field Service Concession till date, 

That with roference to the paragraph 4(6) of the applicatin 

the respondents beg to state that -, t he been Laid that LhG 

memora flda dated 14th Dcc 83 (nnexureIII) and 1st Dcc 88 are 

me5nt for attracting and retaining the service of competont 

of'ficrs posted in the North Easrn Region from other parts of 

the Cuntry and are not apolicble to the personnel belonging to 

the region where they are appointed and posted. Since the 

applicants have been 9pponted and posted in the North astBrr1 

Re9iQn, the claim does not surviVe and OA No. 61/95 was rejected. 

That with r.rcrnce to.bh paragroph 4(7) 
o r the application 

tha respondents beg to state that the resant order on the subjec 

has been issued vide Govt of India, 11irt of Def letter No
0  

B/37269/G/o.(.\/1362/D(Pay/Sersice) dated 12th Sciptt'J5 



under which ;ir 2of Govt of Jndi,. tlin or Def 

1etr No RJ37260/C/PS—( /165/D(Pyprvicp dated 31st 

(Pnno;ie.J 	has hon dol,d substituted as under :- 

' The e orders will come into force L'9 P the cj::t 9 of I5!UG OP 

th1 letter naialy wef 31st Jn 95 	In other worric, no recovery 

will b nhade on account of concession like Pree rat.ion/Pree single ad 

ommodat ion etc 	:lrady availed by Jefenca Civilian as pát of • FIeld 

rvicr Cori: :1itj 	fro 	1 at :pr1l. 93 to 30th J;n ')5, Sirnilar1y no: 

payment on account of 3LJA/.SCM/SC,4(RL) will also be made from Olst April 

93 to 30th Jan 35 , 

The abov clarification is elP explanatory and there is r 

Purther commarts to upper 0  

1$ 	That: 	th rfersncato paragraph 4(8) of' the application the 

respondents beg to state that CD,Ys letter for recory of arrears 

of scr (rL) paid to ithe OePnce Civilians employees for the peribd 

from 1st Mpril 93 to 3 1 s t Jan '95 15 in order as per Govt of India 

letter ouate. in :'ara-7 above. Since the Defence Civilian e.mploves. 

of' thi orj nistion er in receit or Field Service toncsai.ons, the: 

requst. for qrant of SCM (RL) in addition to field service concessidn 

is not aOffl1ble as per x.Lst1ng orders. 

19 	That with refarenc to paraQraph 5 of the applicotion the 

re'sPon-,lont.9 have riu cOmr;int 3 •  

/ 	20) That with rf'erance to paragraphS of the apolication the  

rasponents heve no cOmments 

That with ruFrenc to paragraph 9 of the application the 

respondents beg to sbte that the clarification received from Govt. 

or India, Ninistry of DPnáe letter No.' 0/37269/AG/PS-3(a)/1862/ 

o(Py/srvice) da ted 12th Sapt 1 95. (Annexure— VIii) has categhrical1' 

tjb 	that btjh the cUncse1on i not admissible concurunt1y anj 

stay order 	sed by the Hori'ble Tribunal may be vacated. 	 . 

Tht w1h .rferance to peragroph  10,11 and 12 of th 	pliotióg; 

the respofldeflts have no comments, 

4 
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23; 	That with the rporints eziives leave a f the H.nla 

.TriuniI to file 4 iWitional written statement ef. occasion 

arises 

• i • Ma jar M K Arera, carrison Enjineer, 859 Engineer,  

Works-Sectien, c/a 95 APO 1e hereby declare that the statetnent 

made in this 'written statement are true to my knowledge áerlved 

from the records of the ca.e. 

1 sign this verificatien on this the /o 	February199 

at  

a 	' 	•.• 	-• 	, 	 DEPONT 	• 
J o  

MAAR 
GsonEngrne8r 

	

. 	 859 ENGR WKS SEC 

_11 



or It • or ) lttr b. 3/37269/IG/P5-3(a)/165/0 
(?y/rvico3) d.ad 31 Jan 1 95. 

TO DEFEiCE CflJILI4fJS 
iLILLJLLeL'tLY LtFIO FILLD 

Sir, 

1. 	1 n4mdirct3d to r3f:z to 
37269/C/P5 3(a)/D PQy/S,rvjco3 

inction of th3 praoidnt to th 
c0ncJ3ion to Oui'rcj civillano 

& odifid Fil,d ,rjag a s 
tunionjcj Lttor :- 

7ra 13 of 
dt 13.1.94 

3 following 
in th 
dol'inod in 

Govt lntbr Na. 
and to COflvy t;i 
fiald s'rvics 

Ly .  dofind Firld 
th3 above 

Jofncj ciuil1n 37loyo:3 83zving in ?h3 newly dfLnacj 
fialj arcaø will continuo. to bo 3xt3fldad tho concaio, 
onuiurbd in 1fln,çura 'C' to Govt lottr o. i/02596/C/ 
PS 3(a)/975/3(P3y/rvjco3) dt 25 Jan '64. DQfSflCI 
civili3n3 nloyco eruing in :t,,Jlv Dafini Field Irsas 
will cuntinuj to b3 JxncJc3d tho concojono nuir..sd 
in 1pndl* 1 0' to Govt lott,r No j  \P 25762/V/3 3(1)1 
146—S/2/J(Thy/Jorvic.) dt 2nd 'rch 1968. - 

In Qddiiun to jbova, th Dafance civiliano o'pluyis 
oirving in t:•3, n3uly4 dfinod Fiild Ir3ps and oJLfi9d 
Pild -raa will b ontitlr.d to payrunt of Spacial 
Coonotory (1i3to Locality) !Ulouanco and othr 
allounj 	9 adniO3ibla to Da?c3nce civjljan3 as par tha 
xistinçj in.rictiono issjd by thia linistry From tLt 

to tin. 

1h3c3 ordjro will co1Q into Porco u.l.?. 1b •pril 1993. 

This iasuc uith thi concurronco c? Financa Divioion of 
jn vidi thjjr 00 rio. 5()/85—AG (14.94) dt 09.01,1915 0  

Yourc faithfully, 

Sd/"xxxz 
( i( I Iluanga ) 

UncJr Socrotory to tho Govt of India •  

Dt 
 G 
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COPY 

• 	NO. B/ 37269/AG/PS3(a)/1862/D(pay/Servjces) 
Government of India 
Ministry of Defence 
New Delhi, the 12th September 95,, 

C 0 R.R I G E N D U M 

The following arnendrnnt is made to this Ministry's 
letter No0 .B/37269/AG/PS-3(a)/165/D(pay/Serjces) dated 
31195, regarding "# Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas :- 

Para2_maybe deleted and substituted as under 

ATh es e  orders will come into force w 0ef 0  the date 
of issue of this letter namely w 0 e0f 0  31,1,95, In 
other words 1  no recovery will be made on account of. 
concessions like free ratIons/free single accommodation 
etc already.avajled of by Defence Civilians as part 
of Field Service Concessions from 1493 to 311.95 
Similarly, no payment on account of SDA/SCA/SCA( RL) 
will, also be made from 1493 to 30195" 

2, 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this MinIstry vide their I.D 0  

No 1033-pA dated 11995 

Sd/-x x x x x 
C LTTuanga 

Under Secretary to the Govt 0  of India 

To 	-. 
The Chief of the Army Staff 
New Delhi 

& 
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Copy of ovt of fridLa, 	luttui Jo. L/3726i/A/t3)/7JOt 
1)(1'ay/ervtccs) dtd 17 .prtl'3. 

, i t V L." il 	L.L.L) 	A 	it1 L • 	C. J.ViLtA 
ivt 	fTiT 	I,Y 	iiSi) rkrjjf 

10 	Iho foliotng umandments is inuda to thtz 1 lnt5try'a lottur 
k. 131372 !Au/i3 a)! Pay/ urvtces) dated 31 Jan' 3 ,roadin 
j:j rcrvic. Ccncesston to Liefenco tviitan 	esvLi'cj in thu 
newly deftnei tld Areas : 

The i)ofence Civilian epioyeos,orVtny in the no1y 
defined rnodtfiud Field areai,wtil continue to be entitled 
to the special C.. ompensatoryiReiota Loca1tty)AllovanCe* and 
otHer sliowance as adtsstble to defence uivilans,as 
Mt.thextzi tdtortofore,und3r eXL5t1,19 instructiun5 
issued by this t'tflt8ty from tino ta tltno. However,in 
repoct of Liefenco lAvIlians wplayuos in the noly 
defined it.li i\roas,p&ci.l Compansatory('iaiuute Locality) 
Alhwartce nd other aUonces re not concurrontly adiutssiblo 
alovith FtolJ ;ervice .onceion&." 

2. 	This ;oxrl nun isuos vtth the ccncurxnco of the 
rinanco DivisionyAll of this Hinistry Vide their  
33130A dated O Aprtl'9. 

x 	x xx v x xxx 
( L I ilunga) 

Under ecrotary to the Jovt of India 
Te].e 	301273I) 
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ouch nlof~ ing for ocnttl for CP ro3sonq**1 • 

() 	iec remi tarkoe of ftiitly aotznto, 	• 

() Pree 	iioi trcatornt and hcapi1l treatntnt. ' 

( ' f) 	inur or faniily penoton or gra,uity tder Cb.32: 
XVIUX 	Cfl o !r Instru'tion 157/57 A 	2O/5B 	t oc 

ay he for bonperj oa tion under the iioin ooia*ttofl, a' 
ihirc applicable. 	 I  

() ceoze,ottcraiyer dtvteui. per  

•(b)  Ir itee iitthtn tnttii tirLts of thi 
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1:1. 	O/-' Dli or jivithi 	 • 	

•1• 

 

() 	}Ctcnftton fLly Auen aiicttcd by aoGt, at the o14 duty. 
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'tto 	 eOfld.1  
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v copy of Secret letter NO A/25761/dr/PS3(b) 
dated 2,3,68 from 222 Govt of India Min of Def, New Delhi, 

SUb : Field Service Concessions to ArmPersonne1 And Defence 
CiiiJans in 0peratiña1 Areas 

I am directed to fefer to this Min letter No A/02584/AG/pS3(a)/ 9 7-S/5(Pay/servmces) dt the 25th January, 1964 as extended and Army 
Instruction 7/S/48 as amended from time to time and to say that the 
Prsident is pleased to sanction the following modification with 
effect from the dates shown :- 

The rates of special compensatiry allowances will be 
revised as under with effect from the 1st Mar, 1968 :- 

Rank 	 Rate. 

}Iony Cojssjoned off icer-s 	 30.00 JCOs 	
2500 I-lay 	

S 1800 Nk  
OR 	 15,00  
NCS (E) 	 13.00

100'00 

Field Service Concessions will cease to be admissibLe to officers & personnel (including civilians paid f from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

(1) SRINAGAR, JAFINU, UDHAMpIJR and Darjeeling with effect from the 1st March 1968 

Siligur.j & Bagdogra with effect from 1st March 1968. 

Consequent upon the Withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

(i) 	Concessions listed in Appx 'A# to this letter to service officers and personnel and those in Apoendix 1B ,  to civilians paid from Defence Services Estimates, 

Special ad-hoc allowance of Rs 0  70/-pm to married 
service officers forced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period, 

The concessions listed in Appx 'A' and the special ad-hoc allowance referred to at (ii) above will be  Wjthd?a .m when married accommodation is available to the extent of 50%, 

2. Field Service Concessions for all the other areas would 
be reviewed every two years. 

3 	This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.00 io 279-S/PA of 1968. 
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Appendix GBI to Ministry of 
Defence letter No A/25761/AG/ 
PS 3(b)/1 46_S/2/D(.pay/sery1ces) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Combatants And NCs( E) (BOTH POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments 0  
2 postage free forces letters per Individual per week 
Remittance within INDIA14 limits of money orders and 

Indian postal orders free of commission upto the maximum 
valuf of Rs 0  30/- per month per Individual 0  

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families maybe shifted to alternative accommodation 
whether appropriate or inferiors to the status ofthe 
Individual concerned 0  

Note :- I, Dearness allowanges will continue to be 
admissible in full. 

Note:- 2. The concession in (d) above is applicable only in 
respect of accomodation held by the Ministry of. 
Defence 0  Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply 0  

1 
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1 NO. 20014/4/86-..E.W 
G 7  Govt of India, 

1414.nistry of FInance 
!' 	of ExpenditUre 

New Delhi the 23rd Sept86 

OFF IC ER MEMORANDUM 

Subjet : Grant of Special Comp (Remote Locality) Allowance of 
Central Govt emplojees posted in Arunaicha]. Oradesh. 

The iindersigned is directed to say that consequent upon 
decisions taken by the Governernent of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp(Rernote 
locality) Allowance to Central Govt nployees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-dated the 13 SSp 86. 
5anction of the president is hereby conveyed, in superssion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Govt Employees posted 
in Arunaichal Pradesh at the following revised rates :- 

Sri 	Area 	Rates of Special z Comp Allowance per month (Rs) 
NO 	 Basic Pay BasIc pay Basic -. 	- Basic Basic pay below 	of Rs.950/ pay 

Rs. 950/- above but Rs, 15001_pay of Rs. 
below 1500/-above 	of Rs, 3000/-  

but 	2000/- and above 

below RSQand 
above  2000/- but 

below 
Rs3009L_ - I __ 

---------------------- 
_ 

DiffEm-jcu1t 150/- 	250/- 	350/- 	500/- 	660/- 
area of 

• 	Arunaichal 
Pradesh 

• 	2, Through out 	125/- 	200/- 	275/- 	400/-. 	525/- 
Arunalchai. 
Pradesh except 

• 	difficult areas, 
-- ---------

- a - -------- 

These areas take effect from 110,86 for the period from 1.1.86 
to 20.9,86, the above allowances will be drawn at the existing rartes 
pm tije rnatopnal pay in the pre-revise scale, 

3. Pay means pay in the revised 2xscales of pay introduced under the ccs (RP) Rules 1986.R In the case of those who retaiied the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing. the allowance from a date 
prior to 1.10,86. The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prthtectjDn wil MaRaIx continues .tfl1 the ernplesm-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd,. .2/- 

U 



(COPI) 

- 	2 

Note :.pay means pay as pay as defined under FR. c 9(21)(a)(1), 

4, The Central Govt employees in respect of Specj1 Compensatory 
al owance a under there order will not be entitled to composite 
Hill compensatory allowance in addition, However where the Hill Compe.. 
nstory Allowance of any 

other compensatory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance. 

5. The Special Compensatoru allowance will be x regulated during 'leave joining x time and suspension in the same manner as city Compensatory allowance under this Ministry's Office Memorand No, 
2.((87)-E-II (B)/64 dated the 27 th November 1965 as amended frora.. time to time 0  

6, These arears will apply to civilians employees of the Centval 
Govt belonging to Goup B, C and D only 0  hese orders m alsp civilians employees .pa from the Defence 
Service Estimates, In regard to Armed Forces personnel and Raliway 
ñployees the sparate orders will be issued by the Ministry of 

Defence and Deptt of Rail'ays respectiveiy0 

7. In their application to the staff of India Audit and Account 
Deptt, these orders issue in consultation with Controller & 
Auditor General of India 0  

8 1  HIndi version of the order is attached, 

Sd/-x-x..,c.x -x-x 
( RVerma 

Joint Secy to the Govt of India 

T 	C 

( PT peetharnner 
Lt 
For Garrison Engineer 
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(D. V. S. RyudU) 
AE BJR 
AGE (D 
For GrrisOii Engineer  

Mal• Cotti 
jitsualua Co11D 


